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U R D u R U i" a I )

The appl icant is a Widow of Shri Jagdish Chand, who

was employed with respondents as a Lab Assistant and he died
"l •

on i4h October,, 1988. The deceased employee is sui*vived by

the. Widow and throe children, ai ! minors, aged about 3, 6

and 3 years at the time of the death of the employee. The

widow requested for compassionate appoint. This, not having

been .sanctioned, she approached this tribunal in OA

No. 2 iiP/iil - fhin U,A. was dispored or oii 1.4.1932 wiLh the

dii'-ecnon that the .rppliconii moy make a rcprsscncation Lc

tiie rccponcicn re , i T not al ready made, fo!" co!(ip,asc i una tc

appo'intiiient and tTii: responderitc wcwc directed to dispose or

Jl



(2)

■  the same within a period of 12 weeks considering all the

aspects and taking into account the indigent nature of the

widoiw and her children. Liberty was given to the applicant

to seek proper remedy through-.competent forum in case she

was by the decision of the order of the respondents.

2. Subsequently, the applicant. submitted her

representation on 5.6.1992 for compassionate appointment.

This has been .disposed of by the respondents vide their

Hemorandum dated 21.6.1993. This hemorandutii brings out that

her case has been forwarded to the Ministry of Agriculture;

W  Newj Delhi to explore the ■ possibility to provide her

0  employment in other subordinate offices of the Ministry,

The Memorandum also brings out that already a list of 41

candidates is pending in the Ministry. This O.A, has been

filed with a prayer that the applicant should be provided

,iob on compassionate basis. There is a further prayer with

regard to the retention of accommodation.

3. Learned counsel for the applicant argued that the

H  Metnorandum dated 21 ,.6.1993 spells out the same position,, as

taken by the respondents even earlier. It is his case that

the directions of this tribunal in OA No.2312/91 have not

been followed.

•4. I note from the reply of the respondents that as a

the result of the Staff Inspection Unit (SIU) study» 184

Group "D' posts had to be abolished'. Consequsntl y, no

compassionate appointment could be made in Delhi Mi Ik Scheme

for the last few years.



5. As there was no suvtable post in Delhi Milk Scheme

against wh i ch thc app1i can t cou1d be appo i nted on

coiiipassionate basis,, Ministry of Agriculture was requested

10 eXplore the poss i b i 1 i 1:y to p rov i de thie emp 1 oynient •.

6,. On this,, learned counsel for the applicant referred

to the rejoinder wherein mention has been made that

compassionate appointments were made in the year 1990.

Copies of two appointment orders in this regard were

produced for perusal. I note that in one of these cases

such an order was issued in pursuance to the specific

directions of this tribunal. As regards the second case,

the Learned coLinsel for the respondents states that as per

instructions of the departmental representative present in

the court, this case pertains to compassionate appointment

of on application which has been registered earlier to the

applicant in this OA, This can also be seen from the

appointment oi-dsr in which reference to the compassionate

appointment application dated 5.9.1985 has been made.

7. The learned counsel for the applicant then argued

that the applicant should be registered at least against

Badl i workers' who are employed on Daily wages. Reference to

the case of one Shri Anand Kumar working on Daily wages on

cciripas.sionatc ground was made, Details of Shri Anand Kumar
yi^

are readily available with either party. The reply brings

out that when the essential service gets Interrupted due to

shortage of regular staff, 'soroe labour is employed on Daily

wage basis, Learned counsel for the applicant prays that

the applicant may also be considered for employment on daily

wage basis,, pending regul ar • appointment.
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8. In the circumstances, the only direction that can be

given is that the respondents shall consider the cose of the

applicant for engagement on daily wage basis taking Into

account her rolevant seniority and departmental needs.

retention of accommodation admittedly the

accommodation had been retained for 6 to 7 years. I note

that in the order passed on 1.4.1992 In OA No.2312/91 no

specific relief regarding accommodation has been a ranted.

^  and the interim order had been recalled. Hence, It Is not

necessary tor me to go into the aspects. regarding

accoiiinicdatioi": , Respondents may take action as pei" rules.

10. I he -saeMai; 0 A 1 S d 1 Sp0sed 0f w i th t! 1 s ab0\

directions. .No costs.
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